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. CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.343 of 2001.

Date of Order : This the 26th Day of April, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

1. Sri Byomkesh Dev
S/o Late Barindra Kumar Dev
C/o:- GE Dinjan, P.O:- Panitola
Dist:- Dibrugarh, Assam. '

g 2. Sri Gopal Krishna Mazumdar
” S/o Late K.C.Mazumdar
~ C/o GE Dinjan, P.O:- Panitola
Dist:= Dibrugharh, Assam.

3. Sri Kamakhya Sengupta
S/o Late R.N.Sengupta
C/o:- GE Dinjan, P.O:- Panitola

4, Sri Rama Kanta Das
S/o Late Dinesh Chandra Das
C/o:- GE Dinjan, P.O:- Panitola
Dist:- Dibrugarh, Assam.

5. Sri Bisweswar Paul

S/o Late Bhupati Kumar Paul

C/o:- GE Dinjan, P.O:- Panitola

Dist:- Dibrugarh, Assam. « « o Applicants.
By Advocate Mr.A. Dasgupta and Mr.S.Chakraborty.

- Versus -

1. ~ Area Accounts Officer
Shillong.

2. Garrison Engineer Dinjan, MES
Post:- Dinjan, Dist:-Dibrugarh, Assam.

3. Controller Defence Accounts, Guwahati
Udayan Vihar, Narengi, Guwahati.

4, Assistant Garrison Engineer (I)
Lekhapani, P.O:- Lekhapani
Dist:-Tinsukia, Assam

Union of India

Represented by the Secretary to the

Government of India

Ministry of Defence, New Delhi. . . . Respondents.

Y Contd./2
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By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C.) :

The grievance relates to payment of Special Duty

Allowance. The grievance of these applicants are same

and similar in nature and accordingly leave was granted
to espouse their cause in.one application;

2. Admittedly, the initiel posting of these
appiicants were in N.E.Region. They however, 'cleimed
.that all‘the five applicants were transferred out from
N.E.Region and re-posted thereafter. According to them,
the applicant no.l éhri Byomkesh Dev, J.E.(Civil) was
first posted at GE(AF) Tezéur on 16.9.1970. He was then
transferred eut from N.E.Region to the Office of the CE
Siliguri and then he was re-transferred to N.E.Region
i.e. AGE(I) Lekhapani on 5.1.1997. According to him, he
was transferred on May, 1994 and worked in Siliguri upto
4.1.1997. Similarly, the applicant No.2 Shri
G.K.Mazumder, applicant No.3 shri K. Sengupta andv
applieant No.5 Shri Bisweewar Paul were transferred out

to CE Siliguri/GE Sevok Road, AGE(I) Sevok Road, GE

 Binnasguri (WB) and GE(A/F) Hassimara (WB) respeetively

and re-transferred. The applicant No.4 Shri Rama Kanta

'Das who was first posted at GE(P) Chabua on 28.1.1980

was transferred to CE Ahmedabad on 24.4.1988 and agein
re-transferred to N.E.Region i.e. 869 EWS on 15.8.1991
and rﬁereafter_-he ~was again transferred out to
Secﬁnderabad on 1.7;1998.

Contd./3
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3. From the materials it is indicated that the
five applicants belong to N.E.Region. Ordinafily'ﬁhey
are not entitled for the S.D.A., but if they were really

transferred out _to N.E.Region”fand thereafter posted

again, they will be entitled for the same in terms of

the Cabinet Secretariat Memo No.20/12/99-EA—I—1799 dated
2.5.2000 -clarifying- the points. As per the said
clarification an eﬁployée hailing ffom N.E.Régionj
posted to N.E.Region initially but.‘ subséquently
transferred out of N.E.Region but re—poéted to
N.E.Region after sometime serving in non N%E.Regioh is

entitled for Special Duty Allowahce.

4. . I have heard-' Mf.A.Deb Roy , 1earnéd
Sr.C.G.s.C. for the respéndents;v Consideripg  311 the
aspects of the»maﬁfer, Ivém'of the‘view.that‘?he mattef
requiresA to be scrutinized by. the | Department and
infact = the .sta;ements' made 'By the applicants are
correcf and the applicants were really trénsferred out
of N.E.Region and re-posted to N. E. ﬁegion, they will
be eligible fér péyment of Special_Duty Allowance. The
respondeﬁts are acéordingly directed to .take steps -
for examining each case of the appliéants. If it is
found that the applicants are eligible for paymént of

the Special Duty Allowance, the respondents .shall

pay the same with all arrears with utmost expedition.

Contd./4
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indicated above.

costs.

The application is allowed to the extént

There shall, however, be no order as to

_%V//—-—>///‘\~/’

( D.N.CHOWDHURY )
VICE CHAIRMAN

R < TR .
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RATIVE TRIBUNAL -

O.A NO. ’3% /2001

Sri Bormkesh Dev & Ors .

Union of India & Ors
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2. Vemfiéation '3
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT .

OANO. /2001

PARTICULARS OF THE APPLICANT =

1.

2

Sri Byomkesh Dev

-Son of Late Barindra Xumar Dev .

C/0. GE Dinjan , P.0. Panitols
Dist - Dibrugarh , Assam . .

Sri Gopal Krishna Mazumdar

Son of Late K'.C.Mazumdar ’

C/0. GE Dinjan , P.0. Panitola ,

. Dist - Dibrugarh , Assam .

3.

Sri Kamakhya Sengupta

Son of Late R.N.Sengupta

€/0 GE Dinjan , P.O. Panitola ,

40\

5.

Dist- Dibrugarh , Assam .

Sri Rama Kanta Das

Son of Late Dinesh Chandra Das

€/0 GE Dinjan , P.O. Panitola ,
Dist - Dibrugarh , Assam .

Sri Bisweswar Paul

son of L_ate Bhﬁpati Kumar Paul

C/0 GE Dinjan ’ P.O.‘ Panitola ,

Dist - Dibrugarh , Assam .

Conted,. .

2.
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PARTICULARS OF THE RESPONDENTS -

1. Area Accounts Officer
Shillong .
2e Garrison Engineer Dinjan , MES .

Post -'Dinjan , Dist - Dibrugarh , Assam .
3. Controller Defence Accounts , Guwahati‘
Udayan Vihar , Narengi , Guwahati .

4, Assistant Garrison Engineer (I’:)

Lekhapani ,

P.0O« Lekhapani , Dist - Tinsukia , Assam .

S5e | Union of India
( Represented by the Secretary to the

Ministry of Defence , New Delhi ,),. .

1. PARTICULARS FOR WHICH THIS APPLICATION IS MADE -

Non payment of Speéiai duty allowance to the Emplo-
yees hailing from NE Regiop and posted in NE Region su§ -
sequently transferred to outside Nh.EI.Region,and again re- |
transferred to a place in No;th anstem. Region_ ..Area
Accounts Officer , Shillong vide his letter dated 27.11.

- 2060 .raj.sed an objec.tibn wvhich was seeved on GE Dinjan by
the Assistant Executive Engineer , Assistaht Garrison

Engineer (1) Lekhapani vide his letter No. 1002/3711/E1 .

Contedese3
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JURZ_[ SDICTION OF THE Tmavm -
This application iq within the Jurisdiction of’

this Hon'ble Tribunal ‘s

LIMITATION =~

— . - i ! .
.

This application is within the period of limitation

as, prescribed under the provision of the Administra-

tive Tribunal Act °

FACTS OF THE CASE -

(1)

Engineering service ( MEs ﬂ).under the Ministry of

Defence , Govts of India « This application is with

respect’to. a Common Cause of action arising out of

__non payment of W% S.D.A inspite of being elligible

to get the same in terms of Govt. Circular dtd 2.::.
2000 + Accordinglylx the applicants crave leave of

. _— s ‘
this Hon'ble Tribunal under Rule 4(s)(a} of Central

Administrative Tribunal Procedure Rules , 1987 to
—

file this joint application 0

‘That the applicants are citizen of India
u)e:(e, PosJLeoL

Mi’iw »r-aq

and ¢ © . dat Dinjan . P.O. Panitola Diste

by dA‘be Ordevs 'Poﬂ'.'w\o& e
Dibmgarh Assam . 'I‘hey are all Group ‘C!® employees
Conted.:d
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That the applicants are Civilian in Military |
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of MES and posted under Garzisc;::ﬁ Engineer Dinjan .

The applicanj;s no. 1 to 4 am‘,;-Jufnior Engineer and the
applidant noe 5 is a séorié Keeper .
(1i1) . That the applicants were initially appointal

a:id--pgsﬁed im various office of :MES' within the North

Eastern R_egion « The applicant no. 1 was appointed in.

=

tﬁé yea;::m 1970 and posted under GE(A/FX TezPur'v. ‘The
applicaht noe 2 was appointed in thgp yevar 1969 énd postéd
ugdef GE (Projéct ) No.. 2 ‘Mi's‘samari «The applicant no.3
was initially appointed_‘-.jln the year 1970 vand posted uhder ~
GE ( P:é;jec;t 3} :No;.uzé ';\iiissama'ri . The appl{i.cant no. 4 was
appointed in the year 1980 and posted under GE Chabda . 
The appl'ic.ant no. 5 ﬁas posted.under GE Dinjan at th_é

time of his appointment .

v -

(iv) That initially the applicants noe. 1,2,3 were |

appointed as Superintendent Grade II . Subsequently they
were promoted to the post of Superintendent Grade I based

on all India Seniority . "‘I'he a‘ppi.icant nce 4 was initially

appointed as Surveyor Assistant Grade IT . SQbSequently'

 promoted to Surveyor Assistant Grade I now re-designated

as Junior Engineer on the basis of All India Senlority .

&

Contedess 5
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i Appiicant No. 5 was initially appointed as Store Keeper

Grade II and subsequently promoted to the post of Store

-

Keeper Grade I .

(v) That all the aforesaid applicants were recruited

and posted in Ngrth Eastern Reglon having all India 'i‘ra'ns-
fer liability . The applicant'No'. 1 was transferred ‘to
siliguri on 183,94 vide order of transfer no. 1034/BR-1/
986/E The applicant Noe. 2 was transferrv_ed__to siliguri on
1842.88 vide order ;;f transfer no. 1064/2/133_/_51 issued by
GE 868 Enge. Works Secﬂon o C/0 99 APO . The applicant No.
3 wa's_ transferred to Siliguri on 14.8.95 vide order of
T'ransfer noe 1092-651/EiE :_i.ssued by GE 869 Engineer Works
Section C/0 99 AP8 e The applicant No. 4 was transferred to
Ahmedabad on 2-'3‘4'.;8 vide order of transfer No. 1401/1604/EI
issued by GE Chabua . The applicant no. 5 was transferred
to Hasimara on 13412.95 vide order of transfer no. 1209/674/

EIE issued by GE 869 Works Section , C/0. 99 APO .

Copies of respective Orders of Transfer
are annexed hereto and marked as Annexure -

A,B,C,D,E respectively

(vi ‘) 'i“hat all these applicants ', initially appointed

in North Eadtem Region , were again transferred to North
Eastern Region on different dates and posted in different

plé.ces in that zone « All of them have been performing

their respectivek duties in that Zone in different places.

contedess 6
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Thus applicant no. 1 was transferred from Siliguri
to Léi;hapani » District Tinsukia on 11,312,596 and at prese-
hi_: he is posted at GE binjan « The applic_an.t nde 2 wWas
.transferred frbm Siliguri to GE Dinjan where he ‘is now
working as J‘uniér Enginéer s Civil . The applicaﬁt no. 3‘
was transfér;ed on 1;12’;'99 from siliguri to GE Dinjan .
The applicanf: nc'_._*‘4 was transferred from Ahmedabad tcVGE

A}

869 Engr. Works Section , Dinjan now merged with GE ljinjal?*i

The applicant nG. 5 was transferred from Hasimara to GE

Dinjan on 44442000 .

| Copies of the order of transfer whereby,
+ the applicants were transferred from out side -
the N.E.Zone to N.E.Zone are Annexed hereto

af;d narked as Annexures F\%,H,I respectively,
\ ‘4

(vi1)  That on 14,12,83 ,/the Govt. of India , Miniswy -

of’ ,‘Finance . Department of Expenditure issued an. order wvhe-
reby a sla-_eCialv,DutY Allowances was grant ed to All Centrd
Government Employees Working in the North ﬁastem Re\gion
having All India Transfer Liabilityws Subsequently ] ,thé ‘
Gove;n_mant took a .‘standA that the Employees posted: in Norih
Eastern Régicm e« On being transferred f:‘:;am a.p‘la'ce from
out side the Northm Eastern Region would be entitled tom

the said allowances &

contede e 7
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A large number of cases were filed by the Employees of
Central Governmentposted at NE Region having all India
Transfer policy for grant of Special Duty Allowances on

the ground that the Central Government classified two

groups - (1) Employees posted on transfer and (2) Emplo-

yees posted on recruitments . Initially [ﬂ;i;:'i‘hbunal held

that this classification was not reasonable and all catee’

gories of employees were entitled for sSpecial Duty Alle -

wances . On being assailed , the Supiem Court of India
held that the classification made was justiiied and the
employees posted in North Eastern Zzone on recruitment
were not entitled to have this special Duty Allowances .
However it was held the Special Duty Allowances availed
by inelligible persons should not be recovered . Accor -
dingly . necessary orders was issued by the Government
of India ¢ Ministry of Defence on 16.3 98 wherein the
entitlement of 3pecial Duty Allowances was circulated to
all concerned . Clanse 3 (1:!.) of the said letters stipuw
lated " Defence Civilians recruited from out side the
North Eastern Regicn and posted from out side into the
North Eastem Region would be entitled to the Special
duty allowanees in addition to the Field Service cox"tce -
ssion " e |

A copy of the 0ffice Memorandum dated

1643.98 issued by Government of India,Ministry -

of Defence is Aimexed hereto and marked as
Annexure J to this application s
Conted..8
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(viii ) . That the quesﬂ.on of grant of Special duty

,allowances'to the Central Government Employee hailing from

NE Region , posted to NE Region initially but subsequently

N

, transferred out of NE Region and me posted to NE Region

after some time 'eerving. in non NE Region was croped in- |

other department . This point of doubt was raised by the

Department of S.S.B and it was referred to the Ministry

of Finance for f.h’e,ir ciatqifiéation o It was also duly
claggified by the Ministry of Finance Aecording to their
claggification this category of empioyées are entitled far’
Special bgty Allowances + SO necessary Qffice Memorandum

was issued frem the’ office of the Direétor ., SSB oe 8.5.2000*. :
This Memorandum ci rculates the decis:l.on of the Finance |
department . It é.c interalla * stipulates that an employee

hailing from NE Region , pcsted to NE Region inltiably ok

subsequently transferzed out 0f NE Region ut ‘re-posted to

VNE Reéion after some time serving in non NE Region would

be entitled to Special Duty Allowance .

A cCop Yy -oft the ’qffice Memorandum dated
84542000 issﬁed from the office of the Dir-
ector' 4 8SB , ‘E'ast Block =V R.K.Puram , New
Delhi is annexed here'co and marked as
Annexure - K to this applicatdzon ‘.

Contedeess 9
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(ix) That the applicants are entitled for Special
| | ' |

{ duty allowances . Accordingly they were being paid with due
‘ Special Duty Allowances + But the Area Accounts Officer

qﬁv vide 4his letter dated 27.11.2K raﬁ.sed an objection on the

__L basis of the letter dated 1643498 by stating that this
category of employees are not entitled to have s.pecial‘

i.\‘l quty allowance .« A copy of the letter dated 27+11.2K issued

by the Area Accounts Officer was served on GE Binjan by the

! Assistant Executive Ehgineer , Assistant Garrison Engineer

:l : (1) Lekhapani vide his letter dated 2.122000 .
Lo . .

i A copy of the said letter dated
T a .
| .7 0241242000 containing the letter of Area
Voo '

K - Accounts Officer , shillong is Annexed hereto
(P

o and marked as Annexure - I to this applica=
| .;, tion .

(x ) 'I'hat feling aggrieved by the aforesaid letter
of the Area Accountg Officer , shillong , the appli;:anﬁ no.1
preferred a representation before the Area Accbunt_s officer
shillong 1641242000 , but ,\it fail_ed to evoke any response

Thereafter the applicant no. 1 submitted a representation

before the controller of Defencé Accounts , Guwahati on

94142001 . Nothing has been done for the purpose of grant

i of special Duty Allowahce to the applicants .

. A copy of the representation submitted by

i one of the applicants is annexed hereto and
i

P marked as Annexure - M to this application -

1 : -

) conted. 10
g .
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(xi)  That the applicants have no other alternative

but to pré’fer this application « This application is keing
filed bonafide and for the interest of justice .

5) GROUNDS WITH LEGAL PROVISIONS -

‘Being aggriewed by the -action of the respondents
the applicants + the applicants prefer this application
on the following grounds t=

1)' That the applicants are entitled to have
Special duty allowance in terms of the letter dated 16.3.98
issued by the Ministry of Defence Civilian recruited from
outside the North Eastern Region and posted from outside
into the North Eastern Region would be entitled to Special
duty allowance . In view of this position , it is apparant
that all applicants , posted to N.E.Region from outside the

N.EJ.Reglon is entitled to have Special duty allowances .

4

2) That the impugned oeder suffers from non

application‘ of mind and the applicants are entitled to have ¢

their due special duty allowances .
3.)‘ That the entitlement of Special duty allowance

would be guided by the order dated 16.3.98 and not by the -
earlier orders . This order specifically states that any

person posted to North Eastern Region from out side of

‘this Regién is entitled to Special Duty Allowances « In

view of this position all applicants are entitled to have

. that Special duty allowances . The impugned order denying

the special duty allowance is not at all teneble in law

Contedess 11
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and the same is liahle to be set aside and quashed ° | )

4) ~ The applicants are entitled to have their

Special Duty Allowances from “their date of posting at North
Eastern Region & '

5) That for in any view of the matter the applin

cants are entitled to have Special duty allowances 'y

[

6) DETAILS OF REMEDY EXHAUSTED -

*

The applicarits state that representation was preferred -
to the controller Defence Accounts R Guwahati. , but, till to
-day nothing has been done

7) MATTER NOT PENDING EEFORE ANY coum'/TRIBUm.-

The applicants declare that they have not = filed any

application before arry Court or Tribunal for adjudication
O:_E this Case &

8) RELIEF SOUGHT -

The applicants ’ therefoze + pray that this Hon'khle
‘rribunal may be pleased to -

1) Quash the imp ugned order passed by the

- 2') To declare that the applicants are entitled to.
Speciél Duty Allowances as they are defence civilian who

were posted to North Eastern Region from out the sald

Zone °

| conteds.ss 12
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&

3 ) Te direct the regpondents authority te pay '

'Special Duty Allowances from the date of their posting in

this Zone from outside the said zone

4) To pass any further or other order or orders as

this Hon'ble Tribunal may deem fit and proper &

9)

10)

11)

3

INTERIM RELIEF PRAYED FOR -

The applicant . therefbre s Pray that

this Hon'ble Tribunal may be pleased to

direct the respondents to pay SPecial Duty

Allowances during pendency oftheir appli -

cation »

PARTICULARS OF I.P,0 =

I;P.vo.‘ Number |
Date of issue.
To whom pa?ablé
Payable at’

mCUMENTS -

Detailed particulars

\-

] 76548870

M B 2001
e ’ ‘a CH'WM 60\%

of the documnts are indicated

in the Index of this application .

.

oo'es Verification

th(
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VERIFICATION

I, sri Byomkesh Dev , Son of Late Barindra Xumar
Dev , C/O. GE Dinjan , P.O. Panitola , District -

Dibrugarh , Assam do hereby affirm to state that -

1. I am ome. of the appiicants and am well acquainted

 with the fact_s 'and circumtances of this Case . + have

-

been authorised by other applicants to ‘take ‘necessary

steps on their behalf .

1

2. That the statements made in paragraphs 4[¢. &, W

N

tv _7 are true to my knowledge and that are made in

‘Voue VI vl ix - -
paragraphs [,[_V,\ib, / . ’ XJ' are matters

} . : .
of records and rest are humble submissions before this

b

Hon'ble Court fy
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W, Uo1) 1604 /B . 57 Aprted
lethor/ 1604 /et _ L g

- Wi’zﬁf325 Shrd Rama Kanta-Das, SA.Gde™ II, ' - 1

( Through E-8 Soction ). .

1, You are “croby pormancrtly transforod to GE Ahmodabaa Zcmo in tho HW of
state to take wp the appointment of Surveyor Assist,ant Gr:hdd 1 (offg) =

Authority i~ HQ CEEC Caloutta lottor No. L518A1/7/209/En _,rc./EI., Dated 27»-5:,-83,

24 You will be rclicved from your dubios by thia officc’ on ""’ Apri.l‘BEB(AN) and
W1l report to your now duby mtion af‘tor avqum:_r, tewal, goininn tmo and journoy
poriod. ] S |

3. " Before dcparturc from this offico, tho following docxmnts bo. submitted bo .

(a) Oloarance Cortificato from :L.l concomod. (b) DOparturo rOport
(o) - Identity Card (d) Ration Card, R 5 ~ .

Ay It may be notod that' your pay and a.uomnooe upt.o April'88 W1 bo slaimod/

pald by this offico and pay and allougneas thore ‘dftoy do Wof May*38 enwnwda A1l bn
elaimcd/paid by your new offico on reporting physic dutg therc, '&OM{

individml 4is not involved in any discipl.ixury wsb Inquiry otcs -

-71’1
(!V K Srim ‘

1

‘ ‘Cﬂrrison Enginocr Chabus.

’ i

Ris ors . ,
1. Ghiof Enginco~ Eastern Comaand Caloutte-21 R a3, S
2. Chiof Engincor - . ' Pay. and allowaniees in reSpcot of !
" Shillon: Zono . -+ dbowo dndividnl’ wmto dpril!ss wily |

Shillong-1l, _ R V- ¥ claimcd/puid by t A8 offioe. e
s OE Ahmcdabad Zone, ’ : ‘ 3 , .
Lbe CAE Jorhat

3/Pay .9
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9..B-1(R o D 1-1-89 - COOO/.. o
181 (C) ' il L= - - Date of Dirth t- 1,.3..59. R
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Annexure -~ B

© GOVERNMENT ORDER

Garrison Engineer
869 Engr. wks Sec
C/0 99 APO

1209/674/EIE 12 Dec 95

MEs/242245 *
Sshrli B Paul , BK-IT.

. POSTING/TRANSFER ON TURN OVER . SK~II

l. You are hereby permanently transfer to GE(AF) Hasimara
in the interest of the state .

2% authy = HQ CECC CAL - Letter No. 131322/2/93/50/01/Engrs/
EJC(I) dt. 24 Mar 93 .

2+ You will be relieved of your duties from this office on

15 Dec. 95 (AN ) and will réport to your new f8rmation after-v'

availing usual journey/jcining time .

3« mAdvance of T.A/D.A may be had on applicatikn ..

4. You will submit the following before leaving this Stn -

x¢ (a) Clearance certificate (b) Departure Report

(c) Identity Card may be surrender to your new unit .

5. Plgase note that your pay and allowances for the month

of Dec 95 will be claimed by th:l.s office and pay for Jan 96
onward will be cla:.med by your new formation after reporting

for duty there .

Sd/- Elligible
( Umesh shama )

Major
Garrisin Engineer .,

Conted.. 2
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Cbpy to o

l. HQ CESE Cal- 21
2+ HQ CESE shillong
3. HQ 137 wE

4, CDA Narangi,&hy

5. CDA Patna

6+ AAO shillong

7. JCDA(Fund ) .

8¢ AJC, siliguri m Sev,Kc.Rd
9. AAO GE 869 HegkRaks FWS
10. GE (AF) Hasimara

11, EIP + EIR ( Internal )

Date of Rirth - 1 Jan 1945

For GE SAF ) Hasimara ondy

Basic Pay Rs. 1375/~
DA Rs. 1870/~
IR ' Rse 238/~

Deduction

GP Fund 2/C No 402049

GP Fund subscription ~ Rs. 1000/«

CGEIS, Subscription  Rs.  30/-

Date of Next Increment - 1 May 1996

Balance le -5 days

Balané_e Rs. 2 days .
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&.03/19“ /e

MbS-232896'Shri

'BK Dev,Supdt B/R~I

(Through AGE B/R-I

- ANNEXUHE

Gar;lson Engineet Ben dubi
PO’ Bengdub (Daxjeellng)

& ‘ DeC 96 . ..'.

P o . ) <,
,. :‘., ;‘.,\ - ..
; e s

Ty M

e g P . N
>

POSLI;L/TFR ou TURN OVEP '3 SUPDT BjR-I -

. . e E -
TN . o . . - .

“ JANERN Lo ,\:4.“_ ‘.»,-~_.'

1. - You are hereby permanently trans erred to AGE (I) Lekapani t“
ln the interest of state. . : . -

' I

'w Auth. HQ CEEC L/No 1¢13 2/2/96/on/41/Engzs/EIC‘I)-dtf31 Oct 96.“

2. you will be relieved £rom your duties from this office on
.04 Jan 927 (AN) ‘and will report- to your new an after availing.

- of usual Joining/jOUIney tlme..‘ ] SRR B :

" You' may draw-TA/DA aﬂvaoce on aopllcation if requ;red- f o
You will submit the fOlLOMing berore leaving ‘this: offlce:- f'"

,(a) Departure report (b) Cleraoce cert from all.poncer“”d
(c). Ration Card if”any. 'ﬁ'?"njif”A i SIS
5. I/Card may be surrendered at pew an.,,

W
L]

= ‘..:._n'-, N

"G erlease note-. that your pPRY anﬂ al’ces for the month of., Dec 96

will be paid to you b¥ ‘this office and pay and allces of Jan 93
~and -cuwards’ will be ¢ almed by your new Fmn. . T

7« Cerx tl;leﬁ that the lndl is not in ObUQA ln any Disp/Couzt oe
_ Inqumry/SHL/Suspension r*aae.-'- : . ,

e

R ¢ SanJay Sharma )

E.“ 1

v Garrison anglneerr.
Distrs- = '

‘1. HQ' CEEC Calcutta=~2l. '.; .The Pay & Alices ana other parti~
2. KEQ CESZ SevOke Road. .. . .  culars or the above named iDAlx—~
*Z: ggSA?ggggs}Meorut. V%‘f”f#? Basic g?y : 2835/— As on 1 1. g7 '

5« HQ CWE Bengdubi .. ' ;/ADA @15 “A ' s 4492 -
-6+ 7~ ARC 'GE Bengduki oo IR IS R ‘,665 N

7..: AGs (I) Lekhapani,c/o- 99" APO Defuctions e .
- 8. CE shillong Zone.,_ii . . GPF g.3s .. B, 2000/~A1-, —

9. CDA Gauhati, " =& “-““'“”'CGEGIS gt 3o/é“f“”'””

10. CWE Dinjane . .. o g, .. P/Tax ;1" B 25/- v

11. All Secs/Sub Dlvns." Other Darticularss«

Pl e Y

Dt of next increments-01. 01 98

Dt of appt . - . .% 16.9.70
Date of Birth 7't 01 Oct. 48"
GPF %,C lio :n2.536780 '

“', Balance of . Leave - St e
SCcL - 12 days and R/H 02 days

Rao/

-~



ANNEXURE - G

AGE(1) Zonal Laboratory
Sevoke Road '
P 0. Salugara

Dist - Jalpaiguri ( W.B )
1014/2/Lab/732/E1 Date 01 Dec 99
MES/265107

Shri Kamdfhya Sengupta
JE ( civil )

'POSTING / TRANSFER ON TURN OVER = JE ( Civil )

1. You are hereby permanentky transferred to GE Dinjan in the

interest of state .

Athy - HQ, EE, Calcutta letter No. 131322/2/98/3/01/
Engrs/RRR/EIC (1) dated 13 Apr 98 ,

2. You will be relieved from your duties on 01 Jan ( AN )
2000 and will report to your new duty station after availing
‘usual joining time journey period .

3. Advance of TA/DA pay as admizzible may be had on applica -

tion .

4. Yoy will submit the following before leaving this Office -
" a/ Clearance Certificate b/Departure Report c/Ration Card .

5. You will surrender your Identity Card on reporting at

your new Stn .

6. You pay Allowances for the month of Jan 2000 will be
claimed'by your new unit only after you report for duty there ,

7. FOR GE DINJAN - Certified that the individual is not invoiwd
lved in any disciplinary's of I/SFE Cases ,

Counter Siqned

Sd/~ Elligible

Sd/-~ Elligible

( surya Prakash S
JE (s6),GI (J )

(K Sengupta )
JE ( Civil )
Offe. AGE (I )zonal



®

For Chief Engineer . FOR GE DINJAN ONLY o '
- Details of pay of
Allowances for the month of Dec 99

has been claimed by this office as
under -

Basic Pay -~ Rse 8,90@/— . -
Rs. 3293/~ HRA- Convy, Allces

Other Information -  Deduction -

Date Of Birth - 01~ 02- 1949 GPF- Rs. 3050/ pm.
( a/c No. 533398 H )

Date of increment -01 Jan 99
. ) CGEGIS -~ Rs. 30/-' P.M,

- LEAVE AT CREDIT - C/L = 08 days .

R/H = 02 days
E/L =
Distribution
1. HQ JEES , FW , Cal = 21 2. HQ CE siliguri Zone ,
3, HQ CE shillong Zone fl_.'HQ CE (A/® ) shillong Zone
5. CHE Dinjan : 6+ GE Dinjan
. 7« CDA Gauhati 8+ AAO shillong-
9« A0 siliguri ) - 10. CDA Patna

11.JCDA( Emd funds Merrut,
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N SN LD ARIESAYD G- 380003,

‘. YEY e, ! - PMNES - 238623 \1‘ '
2. ieme any Design : 5h 3% [as sa Gd2 I (adhoc)
3o Dac ¢ birtn 1 r 1389 !
|
4, S Y pptt. P2 Jn 1989 . .
5. Proc uing from f0F ammes £ad Zopa ~“hm2-zbag,
. Proc. ‘tng to §TiT 849 EWS o - 1
7, .ture o f postinq‘ : Pt n2sting. e ‘ !
8. hethox pelongs t . . 52, l ‘
SC/ST ' : R .
Dt of L < 14 Aua 91 (ay) .Mt
10. Dav. . f next : 02 tay 92 ' vl .
fncrement . t ) : .
1. nutnérity . .+ 2’z South. rp command Punds letter "oy
132421/2/Teny T2/2C/MIN/ELL(S) “dateg- )
27 rr 91, . o
12, Aato o monthly pay : 3/3ay 5. 1880/~ 3., Rs. 959/~ HAA Tso/~
and eilu,incus ,40 3s. 75/-p.§n.' - S |
Y S F A Y ! "
G Fund 45, 50072 plp,” (A/c o 1052635 )
COEGIS  Rs. 30/-'p.ij .
13, Pajg Uptu und for 31 Aug 91, T ‘ ,
14. Dat¢ -f JITIVSL 3t ¢ Aftep aviiling journey/joining périod,
niv steti, |, ' ‘
i35, C./R8H i 1 -nc- . C/L days RH -02; days.
16, servicd book : Yos, Servies book centralised,
centralf .vd sr net T . '
. g . '
17. Pay 2ny 'Ll wancos unto oncd for 3 ‘g 9%, have becn'claimed
and will be nijg Oy this >ffic.., Pey 21 aliowances wef 01 Sdp 9r
ONWIrds wili claim_d bv his n. . fomation, | -~
18, Heowill L begt th fllwwing Dot lieving this.office ‘- i
by v a3 re . (b} Clearanze Ceftificate'
)t T (d) Canteen Crg.
19,

e
B ———

e is not invelved in iny disg{plinary Casc/SEE/C of I,

‘ C,T;‘ | - p.-2/"

o \\ : P

\

gl W

’\ﬂg\nu / | o
“ f }) \ . oot
%ﬂ"’/o/ \‘S—'B : . y

( KARAMIIT SINGH) _ ~ | T ,

- N ' i
1 " . . . :
?Epr S MOHANT T

-~
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. matl . E
. . ' e /r
vl ’T“v/\’,' TR
- AE . i (IR
10, Iks agt :nntion is dr :wm to C5! '11&'1 Sgalf‘ohé, fail L
o roport to rew duty Stition‘by the du'\ date._he' e A
entitlod for o pay and allowances and a:f:- T & Y. 1
n.ricd wu hdve no lien on zny apnointn 't: EEEECIN N A
21, P “is in possession of Pt Idewti 'y Card beanng No
- ’”-sfn'?(’l’) which will b sur"endq_r :d ot hxs' new: nit who mll
roturn thy soma to this office f ,
- “.t : N L ilxi
1020970/ AN /BIB($Y) '
Criaf &ndnecr -
SR 1 7one
oM =-380003
93. Jul 91
D,;s-raiau;r;xcw | a
t. Cf EC Calcutts o s - I
R "t EWS “J'“w' RIIN i 1 I L N
- ARO(Cua SC ) Judpur MES-—238623 S ji B R Dass <1 !
L . SH
Rk LITTL |
EIP 517 1! 3
E1C e, W ,
t
§
!
i I ; ,
i
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. ~ [ANNEXURE- T l N
- — M
Tele: AF~ 387 . ' Garrison Engineer(AF)
.dasimera  Pin=-735215

S ; 1
) L\' Apr'2000

- 1027/ 312 /z1A 5
MES-242246 SR E PAUL, 5K T

(Through B § O dasimira )

PQSTIHG/TRANSFER ON TENURE TURN OVER :
S K GDE I

1. . _You are hereby PeImanently transferred to GE DINJAN
in the interest of State, '

13/ 325/2198/5//8)/
Authority: 4Q CE EC Calcytta letter No 131322/98/¢c/
68/Engrs/E1C(I) dated 31 Oct'9g,

2. You will be relieved from your duties of this office
on 30 Apr'2000(AN) and will Teport t

: O Your new formation after
availing usual joining/journey time,

A You will submit tae following before leaving this o. 1cog-
(a) Departure renort +(b) Clearance certificate,
(c) Handing/Taking over nytés,

4

. Please note that YOUT pay and allowunces for the.month
"f Apr'2000 will be claimed end be ol

eild by thas office and frn
Ay '2000 onwards will ba Claimed by your new formation after
‘rrival for auty there. '

D=

You will suriander your Ide

atity Card to'your new foimi-—
tion n Feporting for .uty there, : .

6. Advance of TA/DA/bay as admissible may be had on demand
on tiae autnority of thuis Movement orcer.

7 GE_LINJAN QMLY 1= " Tt

namec individual is not involve

&Y~ cageqt

1s certified tuat t.e above’ .
d in disc.plinary Cases/C of 1/5i%

(Ex. G D Puga WY IDSE )
EE

¥ Borsh;, 2istribution Garrison Engineer (AF)
3 -} ———— N

Yeeh O 1. HdQ CE EC Calcutt.=21 FOA _GE DINJA!] ONLY
Pou 6B Duwié® g O (A1) Shillong Zone peiazls of Pay & Allowancos in i/w
- 4: HQ CWE DINJAN th-z4zz4o VALl B Peul, SK I are &
%. GE DINJAN unueEr )
bo CUA PATNA~19 . (a) Bacic pay - 4704,00 |
7, AAO SILIGURI ' b) DA - - 1739,00( )
e CDA Gauhati ¢) Transport/Allc = 75,00
"« AAO Dinjan S .
10AGE B/RI(AF) 4 sim ra el 1500 4 .
{TWAGE B/R II(AF) Haswmara a hy
2. AGE B/it II1(A®) Hesem .o (L) Corlo - 30.0.
"2, AGE E/M (AF) lzs .nra AR
i3, B S O Fasimre 4 DO R - 01=1=1¢
AL K MES Emoloyees Co Op DN 1 - 04=B= 20U -
Credit Socioty 17D “aswme e ‘ :

0 ALL Beci- [, CtP, E1C E44

Leteils of loave
E? E3 ®4 5 A g8 R & D

() °1 availed - NiLl, Rl ava, oo .
: Aol

h) LAl EL=300(+) N

¢) Bal HPL ~ 586
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, No 4(3)/98/D(Civ.1) , ’
Government of India

18 Ministry of Defence

'gfw Delhi; the 16th March 1998

LA _

Sabjest ¢ Field service concessions admissible to Deleice
civilians in area classified as Field Area and
Hodified Field Area -~ Clarifications.

Ihe undersigned is directed to refer to Corrigendum No
ZGD/AG/PSeB(a)/730/D(Pay/8ervices) dt 17.4.95 and to sa
the hon'ble Supreme Court in Ccivil Appeal Ko 1572/1997
% observed as under and had, directed the Government 1o

o

;wﬁlly the order dated ' 17.4.95 accordingly :-

(a) ‘e are of the view that the Government having been
extending the benefit of payment of Special Duty Allowance
N ‘ - to a 1 tThe dafenceNemployees working ia the North~Eastern
: . regibn‘aS'per'the'prders“iSSued by the Government from
time to time as-on April 17, 1995, they are entitled to
woth the zpooial Duty allowance as well as Field Area
Special cospensatory (Remote locality) Allowance. The
same came to - he modified wef that date. Therefore,
irrespactive of the fact whether or not they have. been .
‘deployed sarlier to that .date, all are entitled to both
ther G1lowanses ohly upto that date. Therefawuy after,’
231 ihe pecsonnal, vhether. transferred earlier to that
or transforrad. frowm on.or after that date, shall be
‘antitlei_to:paymgnt of only one set of special Duty
Alloyance 'in terms of the above modified order."

R : , : \
- , . (b) TA5. regard:s Lhe payment of Special Duty Allowance
' ; -to .the defence clvilian bersonncl deployed at the border
érea‘for{suppdrt'o:'operatiopal requirement, they face
~pthéHimminént‘ho;tilities supporting the army personnel
Ceployed thewo.i‘ﬂecéssarily“they alone require. the
double payment as ordered by. the Government but they
Leonnyt. Lo ioprived of the same since they are facing
imminent tostilitics din hilly areas risking their 1ives -

. 8s envisgged in the proceedings of the army dated RS
gﬁJanqary:135 19945 S - . : :

2. The Hon'ble Supreme Court in civil Appeal -No 3251/93, -
Union of"Indis V/8. 3. Vijeykumar and others had held that the
‘Special,Compensatory Allowance including Special Duty o
allowance to Central Government employecs in the North-
kastern Region will be: admissible to. only those who are .
2rginally recruited in regions other than. X North-East and
subsequently”transferred from such outside region to the

. Horth-Eastern Region, Accordingly, I am directed. to’ convey -

. .- the sanction’that Dsfence Civiliens who- are working in R
| : . : Field~5ervico~u4ndcssions as applicable, to rd¢ceive special - .-
: o o Buty Mlowance ot the applicacle rates provided they had

hnen‘originally:recnuited;outside the North—ﬁastepp{ﬁeglon3~
, Cad havebeen transférred to the North~Eastern Region from "
U oovEdehioutside tvegions Lt o I I R

s Soh s &ﬁzlcﬁ—— =

S e R S, 2
& ”@‘;c.} f‘lr’&g. S 343 &
LDl RS S S D M VARV VI L O R




rd

S any vovieeal moade not in accordance with' the aforcgaid

cocopirendwn datod 1704099 read with clarification in the

g 'J‘J be recovered in se far os thoy -
oy o ‘7 L.95, In-other words.: '

i DAV

rotate uo thae pu]LO

?
2 -
. . : l o N . |
(a) #o reoovmry wolila Le maﬁ;!on ncpount of ndy$ﬂuf
made Lo Defence Civilians in’ fcspect of special Compen-
satory (iensto LuhAllty) lowance a3 well as Spacial
Dty allovance in respect of pers sonnel posted in North-
Fasthorn Regihon prior u)1/h'TL- . A

Caa) The elonce civilians rncrulto‘ Lrom outsiic the
Morthe-Bas berm neglon znit *‘o"Lo’l from ontsgide Jnu() the
Norbh-Eastorn Reglon wozld be entitled to the Spicials
Doty A2 ownizce in addition to -the Field Scrvice!

coNGLE Sl on, . - . R

fi44)) speesicd compensatory (Hemotp Locallty) Allowarice
will not, however, e admissible alongwith field service
concession in Arcas beyond 17.4.95 dnd ovpr*aymrqt made
ool necocunt oulﬂ be rLcoveréd.; :

M ) - ' L B .y L /
5 WLt e cencourrenca oi Finance Division
aviy vide their ID No LBZ—PA/QD dotved .

'5d/— b a X S

(.4 Subramanlap) R
Dilor Sucretury:to'thefQOVLIMI Trnin.

- e e



CAMNEXURE. K

3. Tho

4. Uhae

PG Kumarsain/ia Gwalg am,

Commandant , 1o Farddaubud /cs
CSD& Sarsawa,

St Lon OLLiaery, h--’z//\'«d, Branch,

D&W. Bhopal /cspew Salonib

Lo Ve I eASE IOST T 1ty (5%
AR e \ No.42/ssB/A1/99(14) % shEg- 5 2
s . . Dirccetorate Gunergl of Secur ity
KIS SR Office of the Dircector, ssh,

, '77(1\’ 1’,,:’,.\ ) Eaot Blockev, R.K.puram,
f(;\ b) NUW Dglhd - 110066, '
//\ ) :
: ted the S
oA , bated he.' s >l
A Hemorandun

] SV Jerer oo Speaisl Duty Allowance for Civilian nprloyees of t
,' LNyl Government GCIVIng in the Syt and Unio
‘ ~ Territorics of North Eastern Reglon - regarding,

. \ ‘ .
4’k/:\ ) ....... o
i-'-;\-.\ Fheed oo plensa i g hufc)witvh & Qopy. of cabinat
N Searetariat uo 10.20/12 /991 uA-T..1 794 dated 2.5,2000 clarifyin

o \ Lhe nositing qp PO INES TEIECq by ssB Directorate vidae U0 No.
| ', ' 42/:3.‘:-;‘:}//\'1/99(1.*3)--5282 dated 2.9,1999 op the above subject for
AR Furthor necessary action -at your erd, '

H .."J" B

3 ' ,
-~ N 2, Please acknowledge recedipt,
\ :
B _;:.") AR v s mao——
( S.s, pona ™)
JOINT DEpuUTY DIRECTOR (1)
l{‘lo' ; ' e
Lo The Divigiongl Orgqn18ors‘,l»{P/UP/AP/NI(/NBés /mgu/suc;/ﬁm/a&x,
2. The Drag, e Maflong /1o Sarahan/T¢ Salonibari /r¢ Jarmnu/

5, AxLdnGua rd flle, N
MBIO HOLHGE /6hA /912000 Ly G4 6273 AL b /‘5—/203;
’:'. Copy to te 1. MO,H8R T K/NLP/T2P/NK fkgR ! for favour of
3 2. Accounts Officer,ll)iv.!{o.Nm),: information ana
X 3¢ COMIAMDAHT  WATS D IMAGAR, ! neaescary action,
; ly Coumims N;GPQ/‘(7/$CL/>/ 1

)

T
ARl A RSN (s
UAD, 588,12 pur |,

AR
A
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CAL/9Y(

Subjee

42'

}

- The Pointy of doubt Caised p
AI/99(18)w5282 a
VILED o)
HK“HHUJLHLH)
under fo- inr

1L1)

t ..

L83)-2369

LY e H(.:Il'lll-l

. COURII\ (‘I\S;E » ! L e
.,;Eif - AOS T IMMEG T AT . ‘

- b» . R ’
Cabinet Secretariat ' ;
A{En.T Section )

Lty Allowynce for Civilian employees of the
'ving in the statesg and Union
Eastern Region - Fegarding,

Special p,

Centra) Sovernment 3¢
Territorims or North

SO0 Diructorat@

dat.eqg 31.3.20

: Y SSB in theijr UQ.No.42/SSB/
ated 2.9.1999 have been €Xamineg in consultatian
TECD e | blthulJ‘y'uJT_Filynluc Abepattne ol
unu'ul-:ltiuutiun Lo Ly pointy of doubt jgq given 34
ormat.ion, Yuidance ang necesgsary action .
SV gy

St g Lhely
JulyGime dullvergg Ot 26,11 ,96 in
Wrlt Pel it ion NO.794 of 1996 heig
that cj

1vilian employees wWho have
ALY Thnayg, trang tor 4.

CHG LG Led Ly Lo grant

being Posted g any station jip the
N.E. region from outside the region,
and in the follOWing situtation'whether

a Centrgl Govt, €nployee Would be'eligible'
for the grant of SDA keeping in viey the
clarificntions'issucd by the Minigtry of
Finance vij,. their UO'No.ll(3)/95;E.II(B) '
dated 7,5 ' ‘ - S

Inteqr

uE'SDA on

A oparson Lwlongs to Oul:iicae N.E.rugion but
he o is Alpolnted O firgt appointment
POsted 1p the N.E‘Rugion after

through ir.

rmcLWJitunult

Ltcnnlitnunlt
acla o) éi

having

and 41

W

No
1ll»India basis and

A Ccewion /o il g

Indji T'rans fe

nn unu)lOYmelhlilJJK] firom
0N Lhe Derss iy of
Lot and borpg,

ZATE VIR PR

Lhe Np
40CALY Ingig Fecruitment
on the Cuntral fnadg Gadra/ -
Sduttlon oy o Llrgt appolntmey

Lhe U.E.Hugion. He hasg also
ans fer Liability. : '

e N
S Og LG in
Al Indig Tr

Al Lp Loy R NSTITNTY Lo H.H.Rugion Way
S rou o e U)'_employcu based 'on
Lecruftment, “hen thep

for the post (p
Lﬁﬂistry of prj
dateg 14,12,

u])[‘;\.[u(lud

NO
vide

e



N T

NI Region,

Phtside the NE Region.

-2 -
Wil 20014 /16 /36 E.II(B) dated 1.12.88)
b, uubSuqunntly the rost /eadre wag
wuntrwijuud Wilh common Sunlority lisL/
PEOLLLon/a 11 T ia Trangfer Liability'
Loy on nig continuing in the NE ‘Rggion
Chio gl Lhiey ean bo Lransferreqd out to-
Y Lace e, “hoe MR Region having
AL Tng o, Teang Llabitley, -
An “innloyce: balongg to NE Region ang i
uubnmquuntly 003 Lea Outside NE Region,
Yhelther e wil ) Ly ©ligible for spa if
posted/trmnsfcrred to B Region, He jg
1130 having 4 comnon All India sendority
S R g Trang for Liabilicy,
Al enploye hailing from NE Region
Lo wE Reyion 1nitially buc subscqucntly,
Lrans ferred oyt of NE Region but re~posteq
Lo B Reqion aftor somutimo'serving in non

v posted

The Mop, Deptt,of Expdr, vige their  yuo
H0.11(3)/95~R.II(B) dated 7,6,97 have
clarifjeq that a mere clause in the
Do kntnent arger Lo the effect that. !
Fhe ywarson Coucernud 1. liable to ba -
Lransferred anywhore in India does nont
RQ Fim ¢lidgible for the grant of
Spugial Duty Allowance, For determi-
natdon of el admissibility of the .
SDA Lo any Coentral Gove, Civilian
mmplowuwihuer;AJL I'nctia Trans for
Lilabilicy W.lll b by qpplying“tgsts
() “whetor reeruitient g the
ﬁeﬁvice/ﬂadre/wost has been made

R A R T Bivesden (1) vihot har
vihomo L Lon Al Ao o) Lha i g
O ALL ddi vond OLpronot.Lon based
O Common Sundority for theo Bcrvico/
e /Pese Ly s “hale (¢) in the casc
CLOBSB/DGS, e bo g common ‘recruit -
ML system made on All India basis
MY promotions are alge done on the
banis of N1l InQia Comnon'Seniority
RALEER 54 SO ¢ IS YOPS BRI Lha above c:rj.t(!ria/
Lents al) cnployeey recrulltied on Lhe
ALL Indig basis ang having g common .
Seniority list of ALl India basis

FOr promot inn tte, are eligible for
Che grrant o SDA Lrrespect jve 0f the
Lact that the ¢nployee hails frop NE
Region or posted to NE Region from

: - oo Cantd, 3/

* o o

if

K

|
i

\

}

‘4

7

‘ 't
YES .
i

YES

In case Lhe
employey .,
hailing from
NI Region is
Posted withip
NE Region he

is not ent. it leq
to Spa ti)) he
is once trang-
ferred out

of that Region,



.. -3l

V1) Based on point (iv)<abOVQ; Some

0 9f the unitg of'qu/DGS_havu
althor {sed payment of gpp to
the Cimployees hailing from. .NE. .
Region ang Posted within the
HE Roglon whilo In Lthu casge of
others, ¢he DACS have objectaq
Payment of SDA to tmployees.
hailing from HE Region ang
Posted within the NE Region
lerespean jve Of the fiet that
Lhe g Crang o ,L.l.al.)ility is
ALl Indig Trans fer Liability
or Otherwise,. 1n SUch caseg
Yhat shou) be the norm for
Pavient of SDA ile, on fulfi~
Lling the Criteria of All India
Recruitnent Test & to pPremotion
Of All Indig Common Séniority
basig having bcen Satisfied are
all the employeos eligible for:
the grant of SDA

.

vii) Vincthor the payment made to some
Cnployews naliling Erom NE Region
and posted in NE Region be. ,
recovered gﬁtetm20/9/1291 il.e,
the date of ducialon” of tho
Hon 'ble 5apreme Court and/or
wWiether the Payment of gpa should
be A lloweq Lo all elaployecs
includiug Ehoo e hailing'from'NE
CKCdon v el firop thu date
of theijr appointront s they have

ALl India Trans for hiability and
ArC promot.ed on Lhe basig of All
India

Chnnnyn Dabiior e Y List,

This issueg With the

of'Finunce

- S em———

L ] 1
1w, o

It has already

beerny clarifiug |
by MoOF that™a mere
clause in the
aAppointmont drger
Fegarding a1l
India*Transfer
Liability does not.
make him eligibla

for grant of Spa., -

The payment Me e to-
“employeos hailing
from Mg Region g
posted 1in ng Region
be Lecovered gronm
the date of its
payment, 71t may -,
also be addeq that
tha payment mage

Lo’ the lneligible
employecs nailing !
from nug Region anq
Posted in N Rrglon
be recovered from
the date of paymert
oL after 20th Sept,
94 Whichovor . o
later,

R
L3

‘ conearrence of the Fingnec Divigj-q,
Cabinet Sworetarigt vide Dy.No,1349 dated 11.10,99

(Expcﬂditure)‘s‘I.D.No.1204/E@II(B)/99

and Ministry

“datod 30.3.2000, -

)

sS4/~
( P.N. THAKUR )
- DIRECPrOR (51
L.shei L5 Bed Uiructor. ARC
2.50hr g, R.D.KuroelJ Director, S8B

3.8r 1gg (Retq ) G. S.Uban, IG, spp-
4.5, SMehrg, gp (Pe), pes
S.5hry Ashok Chaturvedi, JS (Perg ),
6.50hr 1 H.s.6l1y, Director of ACCounts,Dacs .
V;Smt.J.M.Menon, Direetor«Finance(s). Cab.scctt |
8.Col 0 JAspal, orop « CIA

Cats, 550 e,

R&AW

AT TESTEQ/

Uo Yﬂ}.Qli/lhafdﬂllﬁ{iil47799”"—""7’WLIUCU'ijSQQTRﬂi"'

KARAMIT SINGH

CER
'gégﬂa&i“*’

HANBARL

é b
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'fbré;;:82609&  '}AJ

L FND OF 8v.PAY. BIT

A ~ SHRL - BK DBV /R 1
1. A Copy of'AAO.ohlllonp letle :
@vﬁ*"@dﬁﬂﬁmgﬁgmwyéﬁQXE in- ro~rec

.hmrmunth for: your’ furthern: ti
ne nformed accord'nglv;

By opa bzll on account
Mo cv/o1/Lek/86 dt 10 Julf
in r/a m:s/“37515 uhrl J
VI Dev. 3/<~1.aud
hrr@witn'

1n tle onnection jOUP.;
~?rov 5ion’ contained-in: para‘3(iq
+(3) QB/D/LW~£ dt 16 Mar-9a. which
defence civ reeruited; Lrom outsid
‘and- p0nt<d from. outside ihto., Jort
_nntwtled 'Jpecﬂﬁl ut"AailCe,
appomntpd in HER ‘as™ é
per- andve . provisi on 1n
of havﬁnﬂ al] Indf
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 [ANNEXURE-

e oo . .
; . . o L oy
' e The Controiler of Deferce Lovounts
- arﬁﬁwhatiy- v : -

{ Throunh CE Bintan J.

- R - '*;u . .
T \)\‘\/

°

o SUB 2 gDEISIZILITY OF Dk~
ey S S ? 53';“wfs/‘-. -
He PiER Bue respact I beg to etate that 440 Shillens
ts taking differenct attitude with regards to admisibility
0F SPAe It 1o surprice to note thet individusl working in the -
szme Station, ednisibility of Sihg ie dsz@ﬁ@ﬂt,&gdﬂﬂ;sama o T
circunstonces/sind Jar condition, Indipidual working wndér -
Gk Dingan/AGK(I) Lektepant ore dentiod SDA whereas individual

o of CFE Pinjen. are alloved,

Qo . That Sir, arrezr b1 vef Jar to June PK was prepared

by ACL(I) and forward to A10 Shillonp vide VP No.CV/01/Lek 86
dated 70 Jul 2K, The same hes been returned vlde £4C,5hillong
detter Bo Pl[1/303.1 dt 27 Fov 2E(Copy eneclosed ), It ia an .
esteblicked fact that Covt of Iadia-ﬂsmy@d«any’ﬁ@licgielgrﬁfieau
‘tion raking inte conzideration of ¢l11 the eoriiepr pelices apd =

euthomaticelly earlier one t6 be treated ae votds "

}5.; . dn the present cese Govt of Indiasrpiveng clerification -

L on JwBelk regarding adntalbility of SDA vherégs LAO Shillong
disglloning refering & policy ¢t 16 Har S8y uhich $a very -
much contradictory, aseeordingly your interventfon te reguested, |

4o In i§£§ corinectfon I am‘&ﬁﬁasfng"ﬁeﬁeﬁziﬁ?i%é fallbwiﬁgf

detterfipplicytion for pour kind consideration tw

(L) ¥y appiteotion ¢t 30 Jun 2K -
(it} ~=dos.  g¢ gy - .
C(iit) ~dot - C 8¢ 16 Dec 2K R
- {tv) 440 ShtIlong 8rEer letter No Pirf1/303 .8t 27 nov 2K
{v) Covt of Indte cabinet Secretary. letter No, o
A0 1 ) 90B w799 A8 PuSwly . T

¢

- Therking pou Sir,

- _ . _ ‘.Fbur’srj&ithfmllyg
Dat s O f B 3 : Vo - BFNY 4
‘Qwi@[\’a _’_ :"_. WA g - : . " o ’ { !“3&, ng)/l, )W@ ‘lq/a’(_{? . A
T gupde BJR Gdeel
CHpERS32856

Copy %6 3a
To 420 Shilleap
Vo Te. ACE(T Mekhopant .

AE BIR
. AGE B/R

MOHANBAR!
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Shri B.Dev and Others
"'VS""
Union of India & Ors.

- KD -

- Written statements submitted

by the reapondenés.

s ~
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The respondents beg to_subrlt written statement

~ag follows :i-

1e That with regard to paras 154243y ety 402 and

4.3 to 4.5 of Uk, the regpondents beg to offer no

COrMernt S.

2. That with regard to skate para L.7 of Oh,

the respondents beg to state that as per Govt. OF

Indie, Min of Fin {Deptt of Expdr).0.M. No-20014/93~

B-IV dtd. 14.12.83, special Duty allowance arented

to the Centrsl Covt. Employees who have ell India
trensfer liebility. The Hontble Supreme Court in
Civil ﬂPD@@l Ho- 3251/93, Inion of India-vs- G«
Vijaykumar end others hed held that the special
Coﬁpensatary_A110wance including SpecialbDuty
Lllowance to Central Govt. fBrployees in the N.&
Region will be admissible  to only those who are

L, Mo A
3r1;Ln¢lly recruited in reglonsg and ual CGuwehatl

be]td._. . OP/Z
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judgment delivered on 21/11/2001 that HE recruitees

ﬁ : are not entitlied for payment of SDA.

| : 3. Thet with regard to para 4.8 of OA, the

respordents beg to oifer no corments.

L That with regerd to paras = L.9,4.10 & L1

P of 04, the respondents beg to offer no comments.

- 5. Thet with regard to pera 5.1 to 5.5 of OA,
% | | the respondents beg to state that the liontble Supreme
| Court in Civil Appeal Ho 3251/93. U.G.I -~ Vs- Zm

’ 8. Vijaykumar and others had held that the Special
Compensatory Allowance including Special Duty
Allowances to Central Govt. Erplyees in the B:E.

; Region will be admissible to only those who aée outside

; R Ko bl . :

: region to the H.E.Region and CAT Guwahatl judgment

. delivered on 21/11/2001 thot HE recruitees are not mxt

en-titles for payment of SDA.

6. That with tegard to para - 6 & 7 of OA, the

respondents beg to ofifer no corments.

7.  Thet with regard to para - 8(1)to 8(4) of
- 04, the respondents oeg torstate that as per the
h Honible sapreme Court in Civil‘n}peal,ND- 3251/93
Uu0ol. =vs- 5. Vijeykumar and others had held thet
L the Special lompensatory - Allowence inclyding
i; ' Special Duty ailowance to Central Govt. Employees
in the N.E. Rézion will be admissible to only those
I who are xz:k® origitelly recruited to the N.Z2.
L fegions other then N.East and subsequantly
i i transferred from such outside regicn to the N.E.

i 1 Resion and hence the cleinms of the applicants are not
I E [+ . ) .
-| Contdessek/3
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justified and are to be denied in toto and CAT '~

Guwohetii judgrment delivered on 21/11/2001 that

N.E. recruitees are not entitled for payrent SDA.

Be That with regard to para - 9 of 04, the

respindents beg to state that as the applicants

are not entitled for SDA being originally N.E.

recruitees hence no 3DA 1s eapplicable for them.

9. Thet with regard to pera-10 & 11 of U4, the

respondents beg to offer no cohments.

VERIFICATIOIN.

‘I Shed Majm’ VSCAJMMW, erb-i&?n Er\f;hze‘(
’ ) |

Dnjam being authorised do hereby verify and declare

thet the statements made in the written statements . .

“are true to best of my knowledge and infarmation and,

believe and I have not suppressed any matericl facts. -

And I sign this verification oW /7 th day
Of franeq ! 2002+

eclarant.
é: NidFakar
Major -
Garrisen Enginesr Dingal )
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" CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAI“IATRi lBENCH
Original Application No. 102 0of2001
Date of order : This the 21% Day of November, 2001 -

\f\b .

The Hon’ble Mi justice D.N Chowdhufy, Vice-Chairman,
The Hon’ble Mr K. Sharma, Administrative Member -

" Shri Nimbu Lal Yadav and 24 others. Applicant. g I

By Advocate Sri A. Alimed

-Versus —

1. Union of India,
represented by the Secretary -
to the Govt. of India.
Ministry of Defence, New Delhi. - . | o

2. The Garrison Engineer

' Missamari, PO Missamari,
Dist. Sonitpur (Assam) ' .....Respondents

By Advocate Sri A. Deb RO);, Sr C.G.S.C

ORDER

The issue pertains to -granting of the Special Duty Allowance (SDA). According to the
applicants - the respondents unlawfully deprived them from the D.D.A granted to the similarly
situated persons. According to the respondents all the apolicants are N.E.R. recruitees and
therefore they are not entitled for S.D.A in terms of the decision rendered by the Supreme, Couti
in Union of India Vs Sivijay: Kumar, disposed.of.on 20.9.1994,; save_and except the person
mamied nt serlal No. 18 Srl*Panl"Ran {Das #The  respondsnts” In*tholr writton statomont hae
categorically stated that all of them excepl gerlal No, ‘125 are NLILR recrultees and (herelifre ey
are not entitled for the allowance.

2. Heard Mr A, Ahmed, learned counsel for applicants and also Mr A.Deb Roy, learned Sr
C.G.5.C for the respondents. In view of the position stated above we reject the application save
and except the case of the applicant. No. 18 Sri Pani Ram Das, who according to the own
showing of the respondents is entitled for the D.D.A . The respondents are directed to pay
S.D.A. to the person cited at serial No. 18 if not already paid.

The application is disposed of accordingly. There shall however, be no order as to costs.

Al

Sd/ VICE CHAIRMAN

SD/MEMBER (Adm)
TRUE C7 Y
Sd/-»: - v
CAT GEITWATIATE



